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CENTRAL AOMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD, ) '
0. A. No. 514/88

Guru Prasad
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Union of India & Others
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Respondents e

Hon.Mr, Justice U.C.Srivastava, V.C, ' |
Hﬂﬂ_- nrn Kv gbi!!ai @_-pl.

(By Hon.Mr.Justice U.C.Sriuastaua,ﬁ.c.)

By means of this application the apﬁlicant has

preyed that the reversion order dated 27-8-88 be ot |
quashed and the benefit arising out of the same - i

including seniority and promotion may be given to him, X |
g _ oF The applicant atﬁrtad his serVigce as a gangman | *;
- in the Railuay in the year 1955 and u1t1mataly he was
yxbmuted to officiate as parmanant vay letry in the
scale of f.1400-2300. UWhen the applicant was working SORE
'LB P.W.M. he yas sent to the Zonal Tr&ininé 3chool .
o .;uFffﬁﬁ?'ﬁ‘_ tﬁ;aﬁtand P-25 course, but in that course he Failcd,
R e Ta@-a rgsult af which the reversion order yas passed

'f,:fhg applicant was directed to uork as mate. But

N
R . i

‘T““wngbqr, thﬂ anplicant was again sent to Zonal

Bchgm at Chandauai on 29-8-86, without

-
E

H;ﬁ&‘ﬁﬁhg~§gmaﬁaiﬁh order and he was dnqlarad
passed ir &ﬁa&i second chanaa on 22-32=-B’& and
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authority under the payment of wages Act which case is

said to be pending. The other grievance of the applicant Eﬂ? - :

is that as he has passed the said examination, he should E
|

5- been promoted with effect from the date on yhich the
0 . gnd k2
others yere promoted/ even though he failed, he sheuld

* r.,.!‘ N

L2 5_ have been granted exemption as he is a member of the a2.C. H
_? ~ community since there is 2 rule that if once the member :

g By e _

;;_ of the said community is promoted, he cannot be reverted, ?

‘'Y ,

But no such rule has been brought to our notice. The |

applicant, having failed in the s aid examination, it :

appea_rs that the benefit of the exemption has bean given

to him inasmuch as on the very next day he was sent

for training, the reversion order was not implemented and

after his passing the said examination he was promoted, | EF
As such the.applicant has not suffered anything. 3o far
@3 the salary for the said period is concerned, i,e.
during the period in which he was under training, which
he was otaiming, and yas not given to him because of the
reversioen order, tha case is pending bafore the authorities - ﬁ
under the paymaht of wages MAct and no order in this behalf F
has been passed, _ | :
4. Aa the applicant was prnmatad the reversion order |

1bﬁarf has vanished znd as such na ruliaf can be granted

#ﬂwﬁhﬁ~appl%mhnt. With the abumu=abaarvatinn regar ding

If«.ﬂ;:y ?p th! case undar the payment of wages Act,

f;#ﬁ' n is ﬁﬁamissedf NG order as to the custa.
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